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Op en Gou rt. 

GENTR;tl. AD\HNISTRATIVE TRIEUNAL, ALLhHABAD BENCH, 

SITTING nT NAINITAL. 

Original Application No. 317 of 1998. 

this the 13th day of June•aoo1. 

HON' BLE MR. ~. DAYAL, lfMBER (:>A) 
HON' BLE MP._ _BAFIQ UJJ!)IN; MB\dBER(ll_ 

Madan Lal Bhatt, S/ o .::;ri Sal ik Ran Bhatt, B/ o Village 

Uchakot, Post Devi Khal ( D.Jgadda), District Pauri Garhwal. 

f\ppl Lc ent , 

By Advocate : ~ri B.D. Upadhayay. 

Versus. 

L, Union of India through Secretary, Ministry of 

c.ommunication ( Posts & Telegraph), New I1elhi. 

2. The Director of P0stal Services, qt O Post Master 

General, Gairhv,/al Region, Deb radun, u. P. 
3. The Supdt. of P0~t Offices, Pauri Uivision at 

Pauri Uistrict Pauri Garhwal. 

4. Sri Vij ai Prakash, S/ o Sri Girdhari Prasad., 

lt:DB!M, Devi Kha! ~Post office, Devi Kha! 

{Dugadda), District Pauri GarhNa!. 

Respondents. 

By Actvocate : m. s., Srivastava. 

Q...B_D E R ( ORAL) 

.§. DAYAL.&. MEMBE~ 

This application has been filed .for se~ting-aside 

4.3.1998 passed by the respondent no.,3 (.Annexure-1 to the 

o. A. ) • A direction is al so sought to the respondents to 

appoint the applicant on the post of Extra Departmental 

Branch .Rost Master ( EDB.FM in short) at Post Office 

~vi Khal ( Dugaolc;la), District Pauri GarhWal, 
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2. The applicant has cl awed that be was duly appointed 

as Extra ~partmental Delivery Agent ( EDDA in short) vide 

order dated 24.9 .93 by circle Inspector of the Post Offices 

and was posted at Post off ice Devi Khal {Uugadda) 

District Garhwal. The post of EDBIM, Devi Khal, (Dug add a) 

District Pauri Garhwal, fell vacant on accotnt of retirement 

of one Ga_j e Singh RclNat and tbe charge of EDBHv'l was handed­ 

over to the appl ieant by the Mail Oversear on 9.12.1996. 

The Supdt. of P0st Off i'ces had sent a requisition to the 

Employment Exchange and the name of the applicant was also 

sponsored by the &nployment Exchange •. The appl Le arrt claims 

that he was s_elected, but on account of non-canpletion 

of pol ice verification, the epp oantm errt order was not 

issued to hm for regular appointment as EDBFM. Thereafter, 

the new fncumbent on the post of SU.pdt. of P0st -Offices 

rejected the earlier proceedings regaFding appointment 

on the post of EDBPM at post Off ice Ilevi Kbal {Diugacld a), 

District Pau ri Ga rhwal. He sent another requi-s.i tion 

to the Employment Exchange. In pursuance of the said 

requd:sition, the applicant gave his appl i~atj,on and he 

was considered alongwith four other candidates. He claims 

that he was only the departmental candidate, but was not 

given priority over the other categories for appointment 

to the post of EDBPM. 

e have heard the arguments of Sri B.D. Upadtlay, 

learned counsel for the applicant and Km. S~; Srivastava, 

leamed counsel for the respondents. 

4. We find t bat initially the applicant was given 

the charge of EDBFM. The respondents in their Counter 

Reply have stated that th2y have no knowledge and have 

stated that the appointing authority of the post of 

EDB.FM is Inspector of P0st Offices. The respondents 
I ~ave stated that they sent a requisition on 15.7.1996, 
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but they found certain irregularities in the requisition 

dated 15. 7 .96. The learned counsel for the respondents 

has mentioned that t he requisition dated 15. 7 .96 contained 

a clause regarding pe.Imanent residence of the applicant 

in village Devi Kh al , This requirement has been an ended 

by the letter dated 7.1.1994 (Annexure C-3 to the Counter 

Reply). It was stated that as the basic condition of 

age and residence of the candidates mentioned in the 

requisition dated 15.7.96 was irregular and contrary to 

the rules, hence the sane was cancelled and a fresh 

requisition was made on 10.9.97 requesting the Pmployment 

Exchange and Zil a Sainik Kaly an Board, Lan sdown to spon sore 

the na:nes of suitable candidates upto 9.10.97. It was 

al so stated that as no nane was sponsored by the 

&n pl oymerrt Exchange upt o 13 .10.97, hence as per rule 

open/ direct notification was made on 14.10.97 by sending 

the . copies to Pradhan, Patwari, Headnaster of Pr3ffiary 

School, Branch Post Master, Devi Khal, .Sub-Postmaster, 

Dug add a, Sub-Divisional Inspector of Post Offices and 

Mail Oversear, Kotdwara Pauri for info.nnation and wide 

publicity. It was further stated that the list of five 

candidates sponsored by the lmployment Exchange were 

received and in direct notification too the applications 

of five candidates were received. The applicant as well 

as the respondent no. 4 were considered in the said 

selection and a canperative list was maintained (AnnexurE 

~6 to the Counter Reply). The merit of .t he respondent 

no. 4 was found to be higher than that of the applicant 

and consequently the appointment was offered to the 

respondent no.4. 

5. 'Je find no fl cm in the selection of the 

respondent no.4 on the post of EDBPM, Devi KhaJ. (Uug~dda 

District Pauri Garhwal. We, therefore, find no merit 

in the application and the sane 

. ~~~ 
GI.HISJi/- MEMBER (J) 

is dismissed. No costs. 

~ 
MS~BER (A) 


